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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

R.A. No.399 of 2001 and MA_2813/2001 In
Original Application No.i$(^^of

ii'e'.v L'elhi, rnxs the /^,day of Ja,nuary, 200^

HON'BLE MR.P:uLBIP SINGH,MEMBERf JUDL )

fc'nri Amar Natn Choudhar'y' &. Others , . .Applicants in
the OA/

Respondents in the RA

Versus

-.■nion of India and Others Respondents in the OA/
Petitioners in the R,A

ORDER BY CIRCULATION

By Hon'ble Mr.Kuldip Singh,Member{Judl)

The present RA No.399 of 2001 has been filei

by the respondents for review of the order passed in 0/

20S5 of 1999 on 03.10.2001. They have also filed an M/

for condonation of delay in filing the RA.

means of this RA, the respondents wants tc,

re-argue the whole case which is not permissible. All

tne point.3 taKen by them were consi.dered by the Tribunal

wnen the counsel for the respondents was heard. No fresh

error nas been pointed out which may call for i-eview of

tne order a,nd moreso the RA does not come within the

ambit of Order 47 Rule 1 CPC read with Rule 22(3)(f) : ii
o f L h e A Q m 1 n 1 s t r a 11 v e T r i b u n a. 1' s A c t.

•  -'■i'' view of the above, nothing survives in the

nA, wii 1 c .h 13 a c c o r d i n g 1 j d i s m i s s e li. A c c o r d i n g I v, a

o._.a 1/20ul iiiea for condoning the delay in filing the RA,

is rejected.

KULDIP SINGH )
MEMBER(JUDL)
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